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OBITUARY REFERENCE
& ARG ¢ A G, 3T AN g A1l & RS et e & e fed ® aw A
AT B AT B g1 A RSN e Il sRaArn © BRATer Woey At e 4 1980 A

1996 TP AIAdl ¥ Sqd] olih TH & G &l

s el 1962 ¥ 1967 TP UoTe fAgr G & AT 1972 H 1977 T AN fAgM
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S Tl Ud Afhd, AEIGE IR IoHIfae HRIGA o T 1962 ¥ 1964 Td oY
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M3l 3R AT TSl ! AT qAT I FdTe A S gU |
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1949 BT U A Ig H 3rarg fhar 3R 9 yqg@ ufzerer A Fafd w0 4 o@ foran &
|

£ RSl ot et &1 e 88 ay &l Ay W 12 fAwwR, 2011 &1 Teiia, s
g
B9 o A & e WR e W e B © iR AW v 2 9 e daw
IRaR ®1 BN srgiofer WIfT &3 & #X e wEafora gnfi
37 W, feTe SITeHT & R H ATS! X & [T Wl Brebr HIF R0 |
11.01 % hrs.

The members then stood in silence for short while
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(Q. No. ZSI)E
SHRI MANISH TEWARI : Madam Speaker, may I commence by congratulating

the Government for a very candid answer and thank them for reiterating some of
the fundamental freedoms which India stands for? I am sure that the answer will
gladden a lot of hearts in the strategic community who have been concerned about
India’s ambivalence over China.

Shifting gears, I would like to say that in the case of China, we have been

observing two very conflicting trends. On the one hand, China has settled 12 out
of the 14 outstanding land border disputes which it has with its neighbours but on
the other hand, you would see a very assertive China insofar as its maritime
disputes are concerned, especially in the South China Sea and the East China Sea.
What I would like to ask the hon. Minister is that can he give the House a sense as
to where do we stand after 14 rounds of talks with the Special Representatives on
our border dispute with China.
SHRI E. AHAMED: In the relationship with China, India has always been
following its national policy. Wherever there is divergence in opinion, we always
express our reservation and wherever there is convergence we really go along with
them. They are our immediate and big neighbour. In the maritime field also we
have already made it abundantly clear about our stand that we have taken that and
we will neither get diverted from it nor will we move away from it. For example,
when we have had relationship with Vietnam, one of our India companies had
taken up an exploration project and when they expressed their reservation, we told
them that it was only for commercial purposes. So, there are some other areas
where there were maritime as well as other things. India has always stuck to its
policy which has been followed all these years.

But I would like to inform the hon. Member that India will always go
wherever it is possible to have the best of the relationship that we are maintaining.
For example, there was a dialogue only on 9" of this month with the Chinese side,

with our officials from the Defence Ministry. They had a meeting with the
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Secretary (Defence), with Chinese Deputy-Chief of Staff who had come here.
Even our Minister of Defence had said that the discussions were very positive. So,
we are going ahead like that. Just yesterday there was a discussion on Climate
Change in Durban and India and China went together on the issue. So, we are
maintaining our policy which has been followed all these years and wherever we
have a difference of opinion we will very well inform the Chinese people about
resentment and wherever we will be able to go ahead, we will go along with them.
That is the policy so far as the Government of India is concerned.
SHRI MANISH TEWARI : Some analysts are of the view that excellent
Confidence Building Measures with China would be the demarcation of the Line
of Actual Control on both the military maps and the border. I would like to ask the
hon. Minister, does the Government of India share this view? If so, what is the
difficulty in operationalising it? Is there a hesitation from our side, or is there
diffidence from the Chinese side?
SHRI E. AHAMED: Madam, so far as the Line of Actual Control is concerned,
India and China has taken their respective stands. India and China share a
boundary of 3488 kilometres. China has been contesting the depiction of the
international boundary as shown on official maps of India. China also disputes the
McMohan Line which defines the boundary in the eastern (Arunachal) sector.
China has also occupied about 38,000 square kilometres of Indian territory in
Western Sector, that is, Aksai Chin and other pockets. It also illegally received,
from Pakistan, 5180 square kilometres of Indian territory in Pakistan Occupied
Kashmir in 1963. It also lays claim to approximately 90,000 square kilometres of
territory in Arunachal Pradesh and about 2000 square kilometres territory in the
Middle Sector, that is, in Himachal Pradesh and Uttarakhand.

In 2003 India and China agreed to appoint Special Representatives to
explore from the political perspective of the overall bilateral relationship, the
framework for a boundary settlement. There have been 14 meetings of the Special

Representatives so far. The whole process has been envisaged in three stages. The
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first stage of the process, comprising of the first five meetings resulted in signing
of the “Agreement on the Political Parameters and guiding principles for the
settlement of India-China Boundary questions” in April, 2005.

The second stage aims at exploring the framework for a final package
settlement covering all sectors of the boundary. The 15" round of talks of the
special representatives could not take place. There are some other matters also.
The hon. Member has mentioned about the Confidence Building Measures. These
include border personal meetings (BPMs) at Spanggur in the Western Sector,
Nathu La in Sikkim Sector and Bumla and Kibithu-Damai in Eastern Sector.
Scheduled meetings take place at each point twice in a year apart from the flag
meetings as and when required. Dedicated channels of communication or hotlines
have been established between the border personnel of the two sides at these
locations. Both the sides have also finalised the text of the draft agreement putting
in place a mechanism for consultation and coordination on border affairs as an
additional measure for maintaining peace and tranquillity in the India-China
border areas. We hope that this methodology is going on and we are likely to have
an agreement. We will also be able to sign the agreement as early as possible.
SHRI K. SUGUMAR : Madam, there are reports that China’s People’s Liberation
Army has been crossing the perceived Line of Actual control in the eastern sector
more frequently than ever. There were 90 intrusions including 13 PLA patrols so
far this year. In North Arunachal, the China’s PLA is not even allowing the locals
to cross the Diehu River that marks the disputed border between India and China
to come to India for trade, a century-old tradition. There are reports that there is
large scale presence of PLA in Pakistan-occupied Kashmir too.

Therefore, I would like to know from the hon. Minister about the steps
taken by the Government with the Chinese counterpart to prevent the intrusions
into Indian areas.

SHRI E. AHAMED: Madam, by and large, there is peace and tranquility in our

border areas. However, there are differences between India and China in the


rjs
ontd. By c1 


14.12.2011 12

perceptions of the Line of Actual Control. Due to these differing perceptions, the
Chinese patrols some time come into the areas that we consider as lying on our
side. The Government regularly takes up these transgressions with the Chinese
side. We have underscored to the Chinese side the importance for both the sides
to respect the Line of Actual Control.

N gerw R aea @ srewer AgEw, 93 G © 6 F€l var @3 off Aige € st H#= ot
99 & WG H FAN < T I TN @R B AR H Ugd W WeT § el o7 I 4Rd W
BHA B B G TR B Gehl 2] I Bl B 7 ARA DI AT R gAqDHR e o Qg
gl Fega & B a1 A feAr g1 ReR PR T W 87 O AUD! dEd gs, A
aft S foram fb o9 SRR 8He BN, dife &Y ATS-UA-ofTs 3R S WHI B W HAl Si
DI Ofg qrdld gs oAl S B aIg 1962 H BHAT 83Tl WM HATGT Bl &R 8RI AIfSH Bt g1 #
w1 WA W g, Y U Tl S9H ga WA St oy Hiee I8 B, v g9 fawarw 21 i
fUoe 9= § F8l arel Sor A1 SR ISl fR e a1 § b 4 B W el bR &l
T T IR gHT 21 I G R e it e Ry weiR S g R T gEm e @ g
MU g1 o 8 6 919 7 FHR B S fhanier AMT IR Heoll PR ol 21 3RaR 31y
A T R AR 27 F ol o § %@ gl 9y 7 g del 5 ys iy
JaTe, Ia7 SITOT T H3AT ST BT 899 8% HIfeT § I8 JaTdl AT §, offp1 1) d 84 IS
frder 78 feam | g @R S AT 7 guem w7 € 9w e @ te d
fpalrHier M1 99 &1 g@1g 9o ©l... (Fadm)

& FREAT ¢ T T BT

... (aFaEr)
Y gomew Rig e @ 98 UF a3 franiier WM W Ugd A & dell IR gt 7 3R
ﬁﬂmwwéﬁsﬁsﬁsﬁwwwﬁﬁ,wﬁwmﬁlmqw%ﬁ
T 9, Hifep Tg <A BT Falel & fb My nfy 9 RIT BRATS B 27 MU= AT I T
AT B o 3R 9 e AT W i @Y, @ 9 HE R Ag 91d gadl g 5 I HE 9
A9 9S 9aTA WX, GBI WA TR ST Heoll 81 W&l 8, S oy o= 31t I & fpam 8
®ie & @ e A?



rjs
d by d
 


14.12.2011 13

THE PRIME MINISTER (DR. MANMOHAN SINGH): Madam Speaker, our
Government does not share the view that China is out to attack India. There are
problems on the border. But by and large, the border remains peaceful. Peace and
tranquility has been maintained in the border areas. As my colleague, the hon.
Minister, has just now explained, there are sometimes intrusions according to us.
But the Chinese perception of the Line of Control sometimes differs. Therefore, I
think, some confusion is created. These matters are sorted between the Area
Commanders on both the sides.

I also do not share the view that there is positive evidence to show that
China has diverted waters of the Brahmaputra river. 1 would respectfully submit
to the hon. House that the relations between India and China are sensitive. We are
dealing with a very sensitive subject. Therefore, I think, great responsibility lies
on all concerned not to say things which can be misunderstood.

India and China are two great neighbours. Our policy has been — this is not
a new policy and this was the policy also of the NDA regime — to engage China to
find peaceful ways of resolving the border dispute. We made some progress in
2005. Our Government agreed with China on the political parameters for the
resolution of the border dispute. Since then not much progress has been made. But
peace and tranquility continue to be maintained along the border.

I have assurance at the highest level that the Chinese Government has the
same intention with regard to the preservation of peace and tranquility along the

border between our countries. ... (Interruptions)

o g R area @ orege WEIeAT, | el Aredl g b Rl YR & . (aHH)
2t Fee AR =t @ w1 oree weledl, i .. (FadT)

el AEred ¢ Rae HAR AIER) Sfl, MY YY1 I oy |
... (cgagm)

e WA ¢ o 48 Sfl, MUl a1d 81 WA ©, SfelY MY FUAT WA T HIfg |
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.. (e
et wEeAn ¢ MRae PAR =e’t S 319 37U IR g |
.. (e
MADAM SPEAKER: Nothing else will go on record except Shri Nikhil Kumar
Choudhary’s remarks.

(Interruptions) ... ~

2t Fee AR =e<t @ sreer HEQdT, 919 BART USRI < 2 .. (9ET)

Y ger #3AT Sft 7 B Soeld DR Bl TSIRT Bl fhavd &4 WA &, TSl fhd avg 9
I IR 2 SR 5 a8 ¥ Ruae axd | f5d TRE 9 9 smwwa &a € 3R o1 S/ S
g 3 W RSEE @ @ 2 IR H O AR I W E, STl 3meRuiy werwEAt o A
TR Affe & Age A8 IR 18 TaWR &I a8 & We J31 87 99 ey 9 aead o
Sfgor 99 A | AR S dicae 8, S9d qdlldd 89 Ulfordd Hisded Bl Sl UaRIINe
FRAT AR &, SW DR 9 © TEH HA SN A 30 o RuaeE o {2 S9H wa
wﬁmﬁm%@ T A1 A8 © 6 Bl & RgAR H g Bl fAer b fog werrR |
AT 3MMSTS AMHD XA W Adl 99 991 P! 91 A9 7 del 2| SaN dia<id I &l o,
I e Ay, offhd S¥d Aol 9w f&d # o =nfeyl disiie & 3fa} 10,000
Hifvrl @ SURRAIMY & TaiT W 9 U1 Q@7 O W E IR T S AdHIeT o i
IAB! AT & Iy AR e &1 # A HA S qu Arg P | © cae W adi
& oI 19 gR YRR G20 SereR @9 31U+ a4 U &R <@l © [ a8 Uaq &ars oMl
DT ST AT AT, T BAR WK o1, BAN fAaer 731 = 30 SR &, ST AFRRIAR g9
AT &, HGl Bl D5 8, SAD! A T 87

SHRI E. AHAMED: Madam Speaker, well, the hon. Member has asked a very

lengthy question. He was mentioning many matters including the relationship
between China and India.... (Interruptions)

MADAM SPEAKER: You have answered the question. He has asked at the end.

* Not recorded
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... (Interruptions)
MADAM SPEAKER: Have you answered his question now?
SHRI E. AHAMED: No. The hon. Prime Minister’s reply has already covered all
the answer that is to be given.... (Interruptions)
MADAM SPEAKER: Shri Jayant Chaudhary.
... (Interruptions)

MADAM SPEAKER: Nothing else will go on record.

(Interruptions) ... ~

2 diors AR : HeId], I8 9gd HecdqUl Al B, 39 W M 193 ¥ =4l R1g ag|
& HESAT : MY FT &S &l 37 98 1Y
.. (o)

3TeAE WEIGHT & MY AT I3 18|
SHRI E. AHAMED: Madam Speaker, I do not think there is anything to speak
about Mansarovar. Everything is going on very well. Even if the hon. Member has
anything to say, let him just bring it to our notice and we will definitely do that.
We have been doing things. Everything is being attended to. There is absolutely
no such complaint raised by anybody. Whenever a complaint comes, we will
attend to it. We will redress the grievances, if any.
MADAM SPEAKER: Shri Jayant Chaudhary. Nothing else will go on record.

(Interruptions) ... *
2 o= AR : 9 193 & T80 39 W F4i BIg SY| I8 984 Hew@qul Je ol
JTeTET FRGT : MY I WY 3T 0t e W & €, vt Aie W w1y
SHRI JAYANT CHAUDHARY : I would like to refer to the widely reported
incident of censoring that happened in a Hindi film recently.... (Interruptions)
£ diots AR : I8 Dls W A T8l ol... (AgEr)
3TeAEl WRIGAT & MY (T e I qiferg|

* Not recorded
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SHRI JAYANT CHAUDHARY : I will start it again. I would like to refer to the
recent incident which was widely reported in the Press where censorship was
forced, I think, upon our viewing public in a Hindi film. The “Save Tibet Flags
and Signs” was censored out of that film. I do not know whose initiative that was.
I do not know whether it was a formal Government decision that was conveyed to
the independent Censor Board. I think it reflects poorly on our nation which has,
perhaps, all along been open to democratic values. We have given asylum to so
many Tibetan refugees in our country. It is not now a question whether we want
good relations with China or not. It is not a question whether we recognize Tibet
to be a part of China or not. What I am asking is a more fundamental question
about the right of expression which is granted to every citizen of our country and
should fairly be granted to the people who have been granted asylum in our
country. I would like to know from the hon. Minister whether any formal decision
was taken in this regard by the Government and conveyed to the Censor Board.
What are his views on this issue?

SHRI E. AHAMED: Madam Speaker, I will be able to give him the reply after
consulting my officers.

ft g7 Rie et @ oremy wEEw, srfi-orll AT we HAT Sft 4 IS Wesw W A9 &
3T HEYR ] DI ARAT Bl | Ui faTas St 71 forar -

&1 T 9 Yo BI, s o IR 2
I AT S Edfder, faufads fasita avet |
3R T AT H Fex & & 8, 9 g8 & FAT BT ARG SR A D M 51
G913 &, A1 ardl R HEM? IAD BTs-Uoe N B WRA T & ¥ 3R 89 01 Mef=iar
o % €, S1afe a8 oruel ST @ @ g1 § AR W UBl aredl § 6 g9 R |
FIT ARG I BT FE HEA  FH I, IADT Tl BT IR S FDI?
SHRI E. AHAMED: Madam, India and China share a Strategic and Cooperative

Partnership. There are frequent high-level exchanges between our two

countries.... (Interruptions) Last year, we marked the 60™ Anniversary of the
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establishment of diplomatic relations between the Republic of India and the
People’s Republic of China. China has emerged as one of our largest trade
partners and investment flows are also on the rise. The hon. Prime Minister has
already stated on many occasions that there is sufficient space in the world to meet
the development aspirations of both India and China. The Government of India
promotes exchanges with China in many spheres including trade, investment,
technology, culture and people-to-people ties.... (Interruptions) I will take just a
minute.

MADAM SPEAKER: Please let him complete it.

SHRI E. AHAMED: We will work towards strengthening our relations with
China. Government will keep a constant watch to promote India’s national

interests at any cost.
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(Q. No. 282)

SHRI HEMANAND BISWAL : Madam Speaker, I would like to know whether
there is priority for setting up of Model Schools from Class-1. Now, the Model
Schools are starting from Class-VI. So, in the tribal area, especially in Odisha and
other tribal belts like Sundargarh, will you start it from Class-1? I would also like
to know whether there is availability of adequate funds for the regular
maintenance and upgradation of the system in the schools already established in
the tribal belt. ... (Interruptions)
MADAM SPEAKER: Nothing else will go on record.

(Interruptions) ... ~
SHRI HEMANAND BISWAL : One thing I would like to say here that when we
were studying, we were proud that we were studying in the Zilla Schools. When
we were studying in the Secondary Schools, we were studying in either the
district headquarters school or the revenue sub-divisional school. But now those
schools are remaining idle because so many private schools, English Medium
Schools, Central Schools have come up. So many private schools are
mushrooming in different areas. For that reason only, the district headquarters
schools, secondary schools and the revenue sub-divisional headquarters schools of
those days are remaining just idle and the strength of the students is also very
much discouraging. In Rourkela, there was the Rourkela Engineering College....
(Interruptions)
MADAM SPEAKER: Please ask your question.
SHRI HEMANAND BISWAL : I am only referring to that. The REC has been
converted into the National Institute of Technology. Similarly, the district
headquarters high schools and the district sub-divisional high schools should be
taken over by the Model Schools. Then only, perhaps, the proud of those schools
can be retained just like before.@

* Not recorded
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SHRI KAPIL SIBAL: There is no scheme in the Government to take over any
school except that the State Government itself can decide whether to build the
new model school in the educationally backward blocks or to have an existing
school, converted into a model school.

SHRI HEMANAND BISWAL : Madam, the Minister has mentioned in his reply
in Annexure I that in 18 States of the country, the model schools are in operation.
But I went through the report and found that in Odisha in 2009-2010, the
allocation is nil; in 2010-2011, the allocation is nil; and in 2011-2012, only
Rs.128 crore is given. But it is found in the functional list that Odisha is not
functional. It is very disgraceful whether on the basis of this report, the Central
Government is again reminding to the States as to how to expedite the process, to
spend their money, and to open model schools.

SHRI KAPIL SIBAL: As far as the scheme is concerned, actually, it was put into
operation only in 2011. So, naturally, nothing happened prior to 2011. In 2011-
2012, we have, as far as Odisha is concerned, released an amount of Rs.128 crore
and the model schools are being built. It is now for the Odisha Government to
actually expedite that process and take it forward.

SHRI K. P. DHANAPALAN : There is a list the hon. Minister has made, which
contains a 24-State list and the details of model schools from 2009-2010. But our
State is not at all included. How many model schools are proposed to be
sanctioned next year? How many backward blocks have been identified in Kerala?
Have the Government decided to establish one thousand additional model schools
in economically backward blocks through the State Governments? If yes, how
many such blocks have been identified in Kerala?

SHRI KAPIL SIBAL: Madam, in Kerala, in fact, there is only one educationally
backward block. For that also, the proposal has not come from the Kerala

Government.
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M T WS ¢ I FERA S, ATGMG b 64 WA A& W IR TS IS AR
AHITS w4 A fUes go 2l 39 fUSSUT &1 U g1 HRU TFIT &3l 3§ Wiy e &1
3T B| HRT TRBR 1 WRIF-RIeT Ul HRM & oIy dealy fAemeri & RMur &, A
Ig WATIAT VA S8l UR &, STaf U e &1 Big 31T T8 o7 3R I8 &= § Sarer fhan
TAT| B9 T YTHIOT &3l A gD AT 8, WGl Pl &1 A Bl Dlel far oren 8, R a8
frem 2 5 s & # o= e 78 8 S99 $Ic &I Arar 78l & Srg| &9 an
oS &3 | gadx AW 8, oIl 84 I8 AMNGR T8 © fb 89 AU &3 & qedi Bl yoq |
I < H HE A TSR feedr | PR $9 A8 DI DIy FAUM 8 A ABR Bl I R
HAT A2 39 AR BT FRIA g1 A1y 6 [idg wel W, X <9 H T &F & qedl Bl
TSR fadtar & | Ren & &7 § N9 9= & oy I8 PR $as 99R T8 7 &R A
Ryeget St 59 aR # ORT A1 W TE A 2. (gEr)

SreEr WEYeR + oMY ST STl Yl (=]

N T TR : LG, $9 DIC DI IQAT ST ... (FTgH)

JeA& TR & MY 9 BT

... (Tagm)
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gl |iwal &1 [ates &3 98d 991 81 81 U &F H B9 20 9 25 g ded B © SiR
% S vl & U wrar oar T g1 w1 WWeR s god & T & Rrn o fau &g
2?2 # Pea1 g [ PR das [ T8 © &R dad spik & foy [&Gfa 21 a8 iRl &t
WHR 2. (FEF) I§ IUFURAT B TWER

A& AT : 3T IS Y|

. ()
S THE WS ¢ AT FA S & H SR &, DA ATbR GET HY| IR Bl A
IS ©, Al WA o BR 59 HIC DI AT Pl AR A Ui fbar Sy
st st Rieter : arewer 7 e, I A1 I8 9aTd 39 Qw4 Wefd =20 21 onfl &9 Arsd
Tpel B A9 WR Tl BR W g, (FaH) MY g1 Sard Al o ST, (Faer)
JeAET WL @ AT AR FAT 791 %2 8| HA Off DI I7R 4 AT

. ()

A& HEGAT : MY AR A FAgY| H#A SN B a7d @ elal B Rebre § &l Q|

(Interruptions) ... ~

A& ARG : B WIS Sff, FI1 oG T8l Bl & M9 98 S|
.. (@)

N wfte Rreat : wEicw, a8 Fara 1o v @ AT T8 2 R ot § SO © @ gl W'
AT BT B & b T8l Durd [dened €, a8 b1 HRR B UIferdie acl al AHH
B < Fhal g, fhdl g S & foly AR 81 § Gohdl € 3R I8 <RI BT B 2l
B9 91 P T8l PR D ol... (TTEm)
el HRIGAT ¢ FAT SN B A b 3fATdl o W Rebrs H & Q|

(Interruptions) ... *

N Bfter Rieet : wRIGw, 9 T& AT BT I8 B 8, 79 d% $HY T8l 8 qhdl T

* Not recorded
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MADAM SPEAKER: Shri P. Karunakaran — not present.
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(Q. No. 283)
SHRI N.S.V. CHITTHAN : Madam, through you, may I ask the hon. Minister as
to what are the criteria for declaring any institution as a deemed university?
SHRI KAPIL SIBAL: Madam, under the University Grants Commission Act, the
UGC makes recommendations to the Central Government. Once the UGC makes
the recommendation to the Central Government, then, the Central Government
decides whether an institution should be declared a deemed university or not.
SHRI N.S.V. CHITTHAN : If the deemed universities do not fulfil the conditions
and norms prescribed by the UGC, how are they still continuing as deemed
universities, spoiling the future of the student community who are still studying
there. These universities are really money making rackets. May I ask, through you,
Madam, as to what are the punishments given to those universities so that in future
such mushrooming growth of such universities are stopped from continuing and
growing.
SHRI KAPIL SIBAL: Madam, there is a history to this issue and the history is
that way back in 2006, a Public Interest Petition was filed in the Supreme Court by
one, Viplab Sharma and the allegations made in the Public Interest Litigations
were that many universities who have got deemed university status, actually not
entitled to that status because the nature of those universities are such that they do
not conform to the quality of education that a university must provide to its
students. Pursuant to the litigation and the discussions in court, it was decided for
the Government to set up an independent review committee. We set up an
independent review committee consisted of four eminent persons. It is called the
Tandon Committee. en, the Tandon Committee went into all the 129 Deemed
Universities in India and ultimately divided them into three categories. In the first
category, there were 38 universities which were excellent, there were 44
universities which were in the middle category which required some work to be
done and three years were given to them to come up to standard and in the third

category there were 44 universities and on the basis of the criteria set up by the
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Review Committee, it was opined that these 44 universities should not have the
status of a university.

There is a difference between a college and a university and the difference
is the following. In a college, there is only teaching; students go there and they are
taught. In a university, there is research, there is innovation, there is high quality
syllabus, and high quality teaching and they are centres of new knowledge.
Therefore, that status should be granted only to such institutions which adhere to
those standards.

The Tandon Committee recommended that 44 such institutions should not
be entitled to that status. We still did not take action because this was a matter
which was pending in the court. So we placed the findings of the Review
Committee before the Supreme Court and the Supreme Court, after several
hearings, told us that if you want to take action, you first get an explanation from
those 44 such universities who have been considered by the Review Committee as
not up to the standard. So we issued Show Cause Notices to them and a
Committee of Officers was set up.
it gomA g A see wElGwn, WaTe ULl T B Bl H SR oY e @ § SHh
H1... (erasm)
3t Hite e @ S warer s H UBd 8, 89 SUBT Sdd Sl § od © IR o fal #
Ted 8, I9HT A B # 97 1 39 W MU mufy T & At ok B oft 7 =nfRu

Madam, the point that I was making was that when notices were issued and
explanations were sought, then the Committee of Officers also came to the
conclusion that they have not, in the interim period, come up to the standard to go
to Category ‘B’ and that Report 1s now filed in the Supreme Court. The matter is
awaiting the decision of the Supreme Court. As and when the Supreme court

decides as to what 1s to be done, we will move forward.
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SHRI MANICKA TAGORE : Madam Speaker, the hon. Minister, in his reply,
stated that as per the Tandon Committee Report 44 Deemed Universities were
identified as dubious universities. So what will happen to thousands of students
who are enrolled there?

Then, the officials who had approved those colleges to become Deemed

Universities knowing well that these facilities are not there should be proceeded
against. What action will be taken against those officers who had approved such
institutions? The career of thousands of students is in danger. So, I would like to
know from the hon. Minister whether he will assure the House that some action
will be taken against those erring officials.
SHRI KAPIL SIBAL: Madam, there are two issues here. Firstly, what happens to
the students? Unless any direction is given by the Supreme Court, we are not
going to move forward and in the event of the Supreme Court giving us such a
direction, I want to assure this House, through you, that we will make sure that the
career of these students is, in no way, jeopardized. We will protect the interests of
the students.

As far as the issue of culpability is concerned, I might mention to you that
when the UGC had granted the approvals, it was done based on a set of criteria
that they considered appropriate. But obviously it did not adhere to the standards
of a university which is why the Supreme Court asked us to look into the matter
again and so we are looking into the matter. The issue is not of punishing people;
the issue is to make sure that our children get quality education that they have a
right to get so that India moves forward.

W. IALGR : e ABIGAT, § AM #A S A S aredl § 6 ¥ <91 & S gfafids
g ok gfafida # o e € 9w v 9 orqygfad JwTt &R Teiigedt & it et €
ITh! I8 B WA g WHAR AT 9 AT & © 3R qaep! FAM e &1 iffrpr firel,
T BT 9 ©, DY DS YIS FIMTAHIS DIAT 8, IFD a6 B PIg AT BT a9 Sl
gl # A w2 S A ST =medr g veRiivdd & b MR § SiR ST fhaHr
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®rel g2 I8 g &1 & $u X S TS 9gd TS! SREEAl ¥ 9 H Well g5 B 99
ST I bR I TS | AThIY & 98 4 (AU AR agd A faemedi Rag ao
BT ATEA § oifhe I g1 T 8 U g1 e 9 @ifowrs 96 e T, W o & 99
q 3! wfdw 781 et <& &, agd A HiorgAl €1 ¥8 fAuHar S g} 8N SR o A ST
GTell 781 8% 8, I B9 qb AT R U7 TR §9D! AT qe&dl off &l 2] HUAT §9 N
ﬁ@lﬂT@l...E@)

3t Bt e @ S AFF 9eR T WaTd U8l 8, S9dl Gdd € IHarad ¥ T8 2l
Afep R T ST S8IM 31ihs AR &, § HATATT A oIbx Il Horar gam ... (Fagm)

S TFTAH RO ¢ J7eel HEGdl, UORIGHC! 1 dlel YU HRAT ST ARG ... (FeT)
A& AEIGA : P 2| Wid B SV | SRMN Sfl, WA 81 SMeV| 96 Ssy|

... (c@agm)

MADAM SPEAKER: Nothing will go on record.
(Interruptions) ... ~

SHRI ARJUN CHARAN SETHI : Madam Speaker, thank you for giving me this
opportunity to ask a question. While replying to the queries of the hon. Members,
the hon. Minister has stated that ‘before the UGC has set up principles to
recommend certain institutions to be included in the deemed university’. The
UGC has certain principles to recommend a university to be upgraded as
university. Does he mean to say that in this particular case, the UGC has violated
principles? If it has violated the principles, what action the Government has taken
and whether this will be presented in the court of law?

SHRI KAPIL SIBAL: Madam, in fact, the Government took no action. This was
not at the instance of the Government. There was a Public Interest Litigation filed
wherein the Supreme Court said that if this is the state of affairs of the university

system in India, please have a review to check out as to what is the quality of these

* Not recorded
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institutions. The Government had on its own done nothing. It is in pursuance to

that that we are moving forward.
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(Q. No. 284)
SHRI GUTHA SUKHENDER REDDY : Madam Speaker, I would like to know
whether there is any mechanism to monitor the corporate schools in India which
run the schools in the name of Kindergarten and Play Schools and admitting the
children below the age of four years.
SHRI KAPIL SIBAL: Madam, as far as monitoring admission of children,
admitted to schools below four years, is concerned, as you know that this is
regulated by State Governments. It is not regulated by the Central Government
because the Nursery Schools and the Primary Schools are within each State and
within each State the State Government regulates that. So, the Central
Government does not regulate that.
SHRI GUTHA SUKHENDER REDDY : Madam, most of the admissions are
effectuated by the qualifications and financial status of the parents. I would like to
know whether there is any mechanism to admit the children irrespective of their
parents’ status.

The hon. Minister says that there is no mechanism with the Government of
India and it is only looked after by the State Governments. There is no proper
mechanism in the State Governments also. This is a very painful thing. Even for
a two-year kid joining a Kindergarten or a Play School, they are taking a sum of
more than Rs.1 lakh to admit the student. This is very unfortunate.

When our Government has brought in the Right to Education Act, there is
no proper mechanism in its implementation in the private/corporate schools. So, |
would like to know from the hon. Minister what is the mechanism from the side of
the Government of India.E

SHRI KAPIL SIBAL: Madam Speaker, | have already answered that question
but let me elaborate it. Take, for example, the State of Delhi. The State of Delhi
decided, and that also ultimately through a public interest litigation in the Delhi
High Court, that children who are getting admission... (Interruptions)

MADAM SPEAKER: Nothing will no in record.
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(Interruptions) ... ~
MADAM SPEAKER: Hon. Minister, please go on.

... (Interruptions)
et ARG : HA S R HE I §, A Ao |

.. (o)
SHRI KAPIL SIBAL: Madam, through a Court order, a criteria was evolved and
the criteria was the following. There would be 100 points accorded; it has nothing
to do with the financial position of the parents. Within those 100 points, 20 points
will be given to children who live within 3 kilometres of the school, and the
farther you go, the lesser points you get. Another 20 points were given for
siblings in school. Then, 5 points were given for each parent if father or mother
had studied in the school. Then 20 points were given for evolved criteria by the
school itself. Then, for girls, another 5 points were given. For the challenged
children, another 5 points were given and, therefore, the 100 points were made up.
Therefore, admissions were taking place in Delhi on that basis. That experiment
was carried on for a couple of years. ... (Interruptions) Recently, the Court
decided, because experiment did not work very well, that the State Governments,
the schools should evolve their own criteria. I would request the State
Governments to take note of this and evolve a criteria so that the financial position
of parents is not taken into account when children are admitted to school.
3reE wEEdl ¢ g il
.. (o)

MADAM SPEAKER: Nothing else will no in record.

(Interruptions) ... *
$it IR PAR : FEIG], # S AT ¥ AW HA SN 9 e =@ed g (6 Qe ReR
B TE < D AW QI AT H (R Tl AT BT RBIRe BT ba ddb Ar] e

* Not recorded
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SQM? gTgde Tpail | & al & ¥ § TSFeN fQar Sar 21 o e Ipal & ar A
Dl [ A af A SR & ae@i Bl JAHs e & Ay TR B 3R 94 =i D1 uRS
JIATARRI B @ 3R RIem & oy S 9 & 91dl &l Y W T8l IR oid & a9 ab
IRBR SHHT FIRRAT BN | 39b {77 IHEATS! Bg TV Ol I8 & oIfhd 39 dal | dH-ar”
HEM dP Al e ugd Uil 8 # Yol Aredl g [ I g% UsHeE g © de |l wgde
el & el & ufog! @ S # 9 IR Td? SR ¥ e w2 6 el 7 afad
B FARA IS BRI gRT B S| A9 A1l B Fied Dl SF qb b [y <Gl bl
HMH WHR R fHAT ST FA1RY | TRHR g AMHars! dhal df FIRET St axa faviy
A AT & W 5 FARAT H GUR & [AY A1 YA fhY S’ 8. (9Er)

A& [T 2 A Iy, TR JAT|

... (9Er)
MADAM SPEAKER: Nothing else will no in record.
(Interruptions) ... ~
MADAM SPEAKER: Hon. Minister, please go on.

... (Interruptions)

N Tt Rreget: wEIew, W1 A WS 7 Bl § § 99 9E9d g Bic gedl & (R
# JHear g 6 QA9 A @ dedl Bl K DR WPl S, UBTS RN 3R IS &
el Ry e §1 9% 99 Wel 3R ad DI Bl §l As U AR 99 TS © b qedl &
PR WR Sl o1 @ 21§ Fwer g 6 59 w o ifa 8 =fel § wed & mefn wwm
6 Wed g g ReTeg Ui &) difds T TaHe Teh 31 HIfd & A1 ol o
S| P a8 H YT 8 BT ARy {6 ST WP Pe (b AT e B & H sEarsiarsi
PR I ¢ IR MY RATR Uy XA a1 # 1 q¢m|

SK. SAIDUL HAQUE : Thank you, Madam, for giving me a chance. Before

asking the question, I would only request you that education is a very important

subject. The way the Minister is running, either to get gold medal in the 100 metre

* Not recorded
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run or to get fainted in the midway, for that another discussion is needed. I would
request you to allow another discussion for this.

The hon. Minister is telling that in the case of Kindergarten school, the
State Government will take action as to what age it will be. But, I would like to
request the hon. Minister to see that the Ashok Ganguly Committee Report tells
that a child should have attained four years of age. The Right to Education Act
tells that for preparing children for education, they should be above the age of
three. So there is contradiction even in the Right to Education Act and the Ashok
Ganguly Committee Report. I would like to know whether the Government will
take initiative to see that no such school should give admission to a child before he
attains four years of age and whether the Minister will assure this House that the
Central Government will take appropriate action even by modifying the RTE Act.
This is my humble request to the hon. Minister.

SHRI KAPIL SIBAL: Madam, I would like to go a step further. In fact,
there should be no formal schooling for a child, personally.E The Right to
Education says that a child should get admission at the age of six years. So, I
personally believe that there should be no formal schooling before the age of six
years. But many Governments in this country admit children to formal schooling
at the age of five years and I think this should be brought in conformity with the
Right to Education Act. Prior to that you can have pre-schooling and it is only for
one year that is between five and six. Below five, only nursery and that also
should be regulated in a way so that we can have a uniform policy throughout the
country.

The hon. Member is right. I want to clear the one hundred metres very
fast but some of them do not allow me to start the one hundred metres. ...

(Interruptions)
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sft wrotta Yo RiE 9w oe Rig @ A srene #EIG, fwe 9 |arel & SR § AW
73 St 7 et 6 uferd S fafeiem # &I &1 I8 oey gl ufeers e fafeies # o
Ahfed ARG IRR Bl & S9H ofd el 7 del dls (¥ Bidl & adl eTeld ey Hel

g1 AR HA S | S aredn § (o fRien eraRen o7 Ard A9iE $Ad 9 [8 § Al

Achled & HIETH W 3IETeld doll &l 87

$it Ffte fraae: w1 ereder weled], § A Wad B 3MUd g\ SMMear <1 aredl §

5 &1 g w T ofes st € aga sfaat 2. (aam)
A& WESAT : UAT A 81 gy

. ()
2 Bt Rraga: orsl § I8l e A A7FGn g (B Ren & Wiy H gt Bl g g
DI PR I & b BT B R BRI 394 § 9 e b1 G d1edl §, MMUhT [uIc sl
g1 31T W § AP BHIAAT DT R DR D | ... (FET)
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(Q. No. 285)

DR. THOKCHOM MEINYA : Madam Speaker, through you, I would like to
know from the hon. Minister that after Fukushima Daiichi nuclear disaster and
Chernobyl disaster of 1986, how can we deal with the apprehension expressed by
the environmentalists, scientists and human right activists? How can we be so
sure about the safety of our nuclear installations? ... (Interruptions)

SHRI V. NARAYANASAMY: Madam, after the Fukushima incident in Japan,
hon. Prime Minister had a review meeting with our Atomic Energy Department
officials and scientists. The hon. Prime Minister gave clear directions to them
about the safety measures which have been adopted in our 20 nuclear powers
plants. Now, out of these 20 nuclear plants, one plant is not in operation. An
expert group has been appointed to go and have a review of safety standards which
have been followed in all our nuclear power plants.

Apart from that, an Atomic Energy Regulatory Authority Board has also
been constituted to review the work of the expert committee. It also went into the
question as to whether the safety standards have been followed.

Madam, six independent committees, which are not under our Department,
have been constituted. They have submitted their Reports. The Reports which are
submitted by them have been put in the public domain of the NPCIL and the
Atomic Energy Regulatory Board. Whatever rectification measures they wanted
to be adopted have been taken. Some of them are in the process of
implementation.

Madam, I would like to assure this august House that we are strictly
following the AERB guidelines.  Apart from that, the Atomic Energy
Regulatory Authority has been visiting the plants periodically. When we start any
project, the AERB evaluates the site and its design.E
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12.00 hrs.

Thereafter at all the stages — at the construction stage, at the commissioning
stage, and at the operation stage — they visit the area of the plants and give
permission for the purpose of operating the nuclear power plants in this country.
Ours is one of the international standards that we follow.

Madam, 90 per cent of the safety measures have been fulfilled and only ten
per cent is left. The Expert Committee gave the recommendation regarding the
safety measures. All the six Committees gave their reports. Then, we are
upgrading the safety standards because in some areas, Madam, four generators are
there. They said: “You upgrade it with two more generators to meet the calamity”.
They wanted to add the passive power system.

Therefore, Madam, we have been doing it. It is an on-going process but
our nuclear plants are safer than others and our standards are comparable with the

international standards.
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... (Interruptions)
& HEIGAT : HUAT AT §6 18|

... (Interruptions)
MADAM SPEAKER: Nothing will go on record.

(Interruptions) ... ~
e AESAT : 6 MY, 31T F1 dred o B &

... (Interruptions)
MADAM SPEAKER: Nothing will go on record.

(Interruptions) ... *

* Not recorded
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12.01 hrs.
MOTION FOR ADJOURNMENT

Situation arising out of money deposited illegally in foreign banks and action
being taken against the guilty persons
MADAM SPEAKER: Hon. Members, I have to inform the House that I have
received two notices of adjournment motion from Sarvashri L.K. Advani and Basu
Deb Acharia regarding situation arising out of money deposited illegally in foreign
banks.

I have given my consent to Shri L.K. Advani who has secured first place in
the ballot to move the motion in the following form:-

“Situation arising out of money deposited illegally in foreign banks

and action being taken against the guilty persons”.

Shri L.K. Advani may now ask for leave of the House.
SHRI L.K. ADVANI (GANDHINAGAR): Madam Speaker, I seek the leave of
the House for moving the adjournment motion regarding:

“Situation arising out of money deposited illegally in foreign banks
and action being taken against the guilty persons”.

MADAM SPEAKER: Is the leave opposed by any Member?

Okay, leave is granted. Under Rule 61, the adjournment motion is to be
taken up at 1600 hours or at an earlier hour. Under Rule 62, not less than two
hours and 30 minutes are allotted for its discussion. In view of the large number
of Members desirous of participating in the discussion, I think, the discussion on
the motion may be taken up immediately after Papers/Reports have been laid and
Bills which are listed for withdrawal and introduction. After discussion, the
intervention of the hon. Minister may be fixed at 4 p.m. I think, the House agrees.
SEVERAL HON. MEMBERS: Yes.

MADAM SPEAKER: Thank you.
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12.03 hrs.
PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now Papers to be Laid on the Table.
THE MINISTER OF OVERSEAS INDIAN AFFAIRS AND MINISTER OF
CIVIL AVIATION (SHRI VAYALAR RAVI): I beg to laid on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of the Airports
Authority of India, New Delhi, for the year 2010-2011, alongwith
Audited Accounts.

(2)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Airports Authority of India, New
Delhi, for the year 2010-2011.

(Placed in Library, See No. LT 5555/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK

PATIL): On behalf of Shri Shriprakash Jaiswal, 1 beg to lay on the Table a copy

each of the following papers (Hindi and English versions) under sub-section (1)

of section 619A of the Companies Act, 1956:-

(1) (1) Review by the Government of the working of the Neyveli Lignite
Corporation Limited, Chennai, for the year 2010-2011.

(1) Annual Report of the Neyveli Lignite Corporation Limited,
Chennai, for the year 2010-2011, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5556/15/11)
(2) () Review by the Government of the working of the Singareni
Collieries Company Limited, Khamman, for the year 2010-2011.

(i) Annual Report of the Singareni Collieries Company Limited,

Khamman, for the year 2010-2011, alongwith Audited Accounts
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and comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5557/15/11)

(3) (1) Review by the Government of the working of the Coal India
Limited, Kolkata, for the year 2010-2011.

(11)  Annual Report of the Coal India Limited (Vol. I & II), Kolkata, for
the year 2010-2011, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5558/15/11)
THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME
MINISTER’S OFFICE (SHRI V. NARAYANASAMY): I beg to lay on the
Table:-
(1) A copy of the Annual Report (Hindi and English versions) of the Central
Information Commission, New Delhi, for the year 2010-2011 under sub-section
(4) of Section 25 of the Right to Information Act, 2005.
(Placed in Library, See No. LT 5559/15/11)
(2) (1) A copy of the Annual Report (Hindi and English versions) of the
Grih Kalyan Kendra, New Delhi, for the year 2010-2011,
alongwith Audited Accounts.

(1)) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Grih Kalyan Kendra, New
Delhi, for the year 2010-2011.

(Placed in Library, See No. LT 5560/15/11)
(3) (1) A copy of the Annual Report (Hindi and English versions) of the
Civil Services Officers Institute, New Delhi, for the year 2010-

2011, alongwith Audited Accounts.
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(ii)

39

Statement regarding Review (Hindi and English versions) by the
Government of the working of the Civil Services Officers Institute,
New Delhi, for the year 2010-2011.

(Placed in Library, See No. LT 5561/15/11)

A copy each of the following papers (Hindi and English versions):-

(1)

(i)

(iii)

(iv)

Memorandum of Understanding between the Uranium Corporation
of India Limited and the Department of Atomic Energy for the year
2011-2012.

(Placed in Library, See No. LT 5562/15/11)
Memorandum of Understanding between the Bharatiya Nabhikiya
Vidyut Limited and the Department of Atomic Energy for the year
2011-2012.

(Placed in Library, See No. LT 5563/15/11)

Memorandum of Understanding between the Nuclear Power
Corporation of India Limited and the Department of Atomic Energy
for the year 2011-2012.

(Placed in Library, See No. LT 5564/15/11)

Memorandum of Understanding between the Indian Rare Earths
Limited and the Department of Atomic Energy for the year 2011-
2012.

(Placed in Library, See No. LT 5565/15/11)
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(v)  Memorandum of Understanding between the Electronics
Corporation of India Limited and the Department of Atomic Energy
for the year 2011-2012.
(Placed in Library, See No. LT 5566/15/11)
(5) A copy of the All India Services (Leave) Amendment Rules, 2011 (Hindi
and English versions) published in Notification No. G.S.R. 707(E) in Gazette of
India dated 21* September, 2011, under sub-section (2) of Section 3 of the All
India Services Act, 1951.
(Placed in Library, See No. LT 5567/15/11)
(6) A copy each of the following papers (Hindi and English versions) under
article 323 (1) of the Constitution:-
(1) The 60™ Annual Report of the Union Public Service Commission,
New Delhi, for the year 2009-2010.
(Placed in Library, See No. LT 5568/15/11)
(i)  Memorandum explaining reasons for non-acceptance of advice of
the Union Public Service Commission in respect of cases referred
to in Chapter 10 of the above Report.
(Placed in Library, See No. LT 5569/15/11)
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI D. PURANDESWARI): I beg to lay on the
Table:-

(1) (1)) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Technology Gandhinagar, Ahmedabad, for the
year 2010-2011, alongwith Audited Accounts.

(Placed in Library, See No. LT 5570/15/11)

(i1)) Statement regarding Review (Hindi and English versions) by the

Government of the working of the Indian Institute of Technology
Gandhinagar, Ahmedabad, for the year 2010-2011.

(2) A copy of the Annual Accounts (Hindi and English versions) of the
Indian Institute of Information Technology Design and Manufacturing,
Kancheepuram, for the year 2010-2011, together with Audit Report
thereon.

(Placed in Library, See No. LT 5571/15/11)

3) (1) A copy of the Annual Report (Hindi and English versions) of the
University of Delhi (Part I & II), Delhi, for the year 2009-2010.

(i1) A copy of the Annual Accounts (Hindi and English versions) of
the University of Delhi, Delhi, for the year 2009-2010, together
with Audit Report thereon.

(1i1) A copy of the Review (Hindi and English versions) by the
Government of the working of the University of Delhi, Delhi, for
the year 2009-2010.
4) Two statements (Hindi and English versions) showing reasons for delay
in laying the papers mentioned at (3) above.

(Placed in Library, See No. LT 5572/15/11)
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(1)
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A copy of the Annual Report (Hindi and English versions) of the

Tezpur University, Tezpur, for the year 2010-2011.

A copy of the Review (Hindi and English versions) by the

Government of the working of the Tezpur University, Tezpur, for

the year 2010-2011.

(Placed in Library, See No. LT 5573/15/11)

A copy of the Annual Report (Hindi and English versions) of the
Assam University, Silchar, for the year 2010-2011.
A copy of the Annual Accounts (Hindi and English versions) of
the Assam University, Silchar, for the year 2010-2011, together
with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Assam University, Silchar, for

the year 2010-2011.

Statements (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (6) above.

(1)

(i)

(iii)

(Placed in Library, See No. LT 5574/15/11)
A copy of the Annual Report (Hindi and English versions) of the
Maulana Azad National Urdu University, Hyderabad, for the year
2010-2011.
A copy of the Annual Accounts (Hindi and English versions) of
the Maulana Azad National Urdu University, Hyderabad, for the
year 2010-2011, together with Audit Report thereon.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the Maulana Azad National Urdu
University, Hyderabad, for the year 2010-2011.

(Placed in Library, See No. LT 5575/15/11)
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A copy of the Annual Report (Hindi and English versions) of the

Bihar Education Project Council (Sarva Shiksha Abhiyan), Patna,

for the year 2007-2008, alongwith Audited Accounts.

Statement regarding Review (Hindi and English versions) by the

Government of the working of the Bihar Education Project

Council (Sarva Shiksha Abhiyan), Patna, for the year 2007-2008.
(Placed in Library, See No. LT 5576/15/11)

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (9) above.

(1)

(i)

A copy of the Annual Report (Hindi and English versions) of the
Bihar Education Project Council (Sarva Shiksha Abhiyan), Patna,
for the year 2008-2009, alongwith Audited Accounts.

Statement regarding Review (Hindi and English versions) by the
Government of the working of the Bihar Education Project

Council (Sarva Shiksha Abhiyan), Patna, for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (11) above.

(1)

(i)

(Placed in Library, See No. LT 5577/15/11)
A copy of the Annual Report (Hindi and English versions) of the
Uttarakhand Mahila Samakhya Society, Dehradun, for the year
2010-2011, alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the Uttarakhand Mahila Samakhya
Society, Dehradun, for the year 2010-2011.

(Placed in Library, See No. LT 5578/15/11)
A copy of the Annual Report (Hindi and English versions) of the
Karnataka Mahila Samakhya Society, Bangalore, for the year
2010-2011, alongwith Audited Accounts.
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(i)
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(i)
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Statement regarding Review (Hindi and English versions) by the
Government of the working of the Karnataka Mahila Samakhya
Society, Bangalore, for the year 2010-2011.

(Placed in Library, See No. LT 5579/15/11)
A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Advanced Study, Shimla, for the year 2009-
2010.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Advanced

Study, Shimla, for the year 2009-2010.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (15) above.

(Placed in Library, See No. LT 5580/15/11)

A copy of the Annual Accounts (Hindi and English versions) of the
Jawaharlal Nehru University, New Delhi, for the year 2010-2011,

together with Audit Report thereon.

(1)

(i)

(Placed in Library, See No. LT 5581/15/11)
A copy of the Annual Report (Hindi and English versions) of the
Chhattisgarh Mahila Samakhya Society, Raipur, for the year 2009-
2010, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Chhattisgarh Mahila Samakhya
Society, Raipur, for the year 2009-2010.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (18) above.

(Placed in Library, See No. LT 5582/15/11)
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THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATON AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT) :
(MATTER IS IN HINDI)

(Placed in Library, See No. LT 5583/15/11 TO 5590/15/11)
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THE MINISTER OF STATE IN THE MINISTRY OF PLANNING, MINISTER
OF STATE IN THE MINISTRY OF SCIENCE AND TECHNOLOGY AND
MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES (SHRI
ASHWANI KUMAR): I beg to lay on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of the
Construction Industry Development Council, New Delhi, for the year
2010-2011, alongwith Audited Accounts.

(2) A copy of the Review (Hindi and English versions) by the Government of
the working of the Construction Industry Development Council, New
Delhi, for the year 2010-2011.

(Placed in Library, See No. LT 5591/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS

AND INFORMATION TECHNOLOGY (SHRI MILIND DEORA): I beg to lay

on the Table a copy each of the following papers (Hindi and English versions)

under sub-section (1) of section 619A of the Companies Act, 1956:-

(1) Review by the Government of the working of the ITI Limited, Bangalore,
for the year 2010-2011.

(2)  Annual Report of the ITI Limited, Bangalore, for the year 2010-2011,
alongwith Audited Accounts and comments of the Comptroller and

Auditor General thereon.

(Placed in Library, See No. LT 5592/15/11)
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12.05 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Madam Speaker, I have to report the following
message received from the Secretary-General of Rajya Sabha :-

“In accordance with the provisions of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of Business in the Rajya Sabha, I
am directed to return herewith the Appropriation (No. 4) Bill, 2011,
which was passed by the Lok Sabha at its sitting held on the 7"
December, 2011 and transmitted to the Rajya Sabha for its
recommendations and to state that this House has no

recommendations to make to the Lok Sabha in regard to the said
Bill.”

12.05% hrs.
Standing Committee on Energy
21° and 22" Reports

#t gomw Rig aea (WAgd): A sreae weiedn, § ol dadl Rl 9Hd (2011-2012)
& frfaRea afided wRga o= g -

(1) TF iR TdHRU I HATAT A AT A9 IR TAdtmReia o aRareEmRlt &1 faa
Yo & aR H (1541 s |qHn) H sfafdse REIRe & R § ISR gR1 B Ty HRAE! AGe]
21ai gferded|

(2) A iR TR IS HATGT F AT Bt iR oY el fdega aRareH & a4
164 fades (1541 @t ) # sfafds RIEIRe & IR # WRBR gRT & T3 HrIaral ddel
2271 gferde|
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12.06 hrs.
COMPANIES BILL, 2009

THE MINISTER OF CORPORATE AFFAIRS (SHRI M. VEERAPPA MOILY):
I beg to move for leave to withdraw the Bill* to consolidate and amend the law
relating to companies.

MADAM SPEAKER: The question is:

“That leave be granted to withdraw the Bill to consolidate and
amend the law relating to companies.”

The motion was adopted.

SHRI M. VEERAPPA MOILY: I withdraw the Bill.

*The Bill was introduced on 3 August, 2009 and referred to the Standing
Committee on Finance fro examination and report. The Report of the Standing
Committee was presented to Lok Sabha on 31 August, 2010. A statement
containing reasons for which the Bill is being withdrawn has already been
circulated to Members on 9 December, 2011.
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12.06 hrs.
COMPANIES BILL, 2011*

MADAM SPEAKER: Now, item No.13.

THE MINISTER OF CORPORATE AFFAIRS (SHRI M. VEERAPPA MOILY):
I beg to move for leave to introduce a Bill to consolidate and amend the law
relating to companies.

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to consolidate and amend
the law relating to companies.”

The motion was adopted.

SHRI M. VEERAPPA MOILY: I introduce** the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 14.12.2011.
** Introduced with the recommendation of the President.
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12.07 hrs.
MOTION FOR ADJOURNMENT

Situation arising out of money deposited illegally in foreign banks and action
being taken against the guilty persons--Contd.

$it oet T Jrsartt (MRTR): AR, # IRAE wRAT g
'for | o9 wifia &l

fUgel a1 ATl # HEME @ g4l e IR gs ol s a1 el § Y[R R 37er-
AT HICTAl & qN ¥ B3 aR Tl g8 ol il Gol TR T8I dl [ AT qPb Ga H Al
DIl g9 B 9l gg BT G 1947 H T 3o g3n R AfAee 91, I a8 9 1952 A
TR 37T g1 BY IR HAG el Rl H YA H A DR & AN AAG DI HRIATS A
T &1 ae | |9 1970 & 918 W Aide 99 R GRfT @1l 4 A anfere fawdi &1 <=
AT & A1 SHDT Seoid BT o7 & fha o SievuTSs 27 s IR # [ fdhISed A
TE ST § SR o wR <o el fedn S &, 99 Bled 99 BE R BN A b Bren o7
fpaeT 2, a1 Y& fha 8, Pt e o) S &1 fovdn W 21 89 |99 AT S 8iR
A T 9 6 98 AR BTt g9 @ [T &1 SR 989 A caRiwE e A1l 97.5 ufed
STHA <o, 9o Caw, Fide <o anfal g & 9gd & SR W 39 UBR Bl Sal oo ol
AT < B B HROT Sl g9 &1 Fafor Sar 7l 9@ @t 9ga Al Bt off f5 e fagy
ST R HId 89 BT I@d ol T4l Bl o fd v w9 ¥ I8 AW forn o on f6 S
SA9 BT 8 3R <o $dS & dral Bl gad gfaem Bt 2 fF 9 fagel § S & oA o
T o SHIfAY SaleRISSS BRA 96 JAPBScH Gad I @Iﬁfﬂ@ qeoll, Od <
HH B AT IR WIADR 37l 1990 W oIy & O UbR A 89 RET Sl ART QArd 3N
gF H T, S UPh PR I AN fIT| 3T SN YIT=H=1 8, Sh! 39 a1 BT Hise a1 S
2 & I a7 #4399 & 918 osHd WRMAT Bl IS WA g3l 3R U YR 4 foavd
SHEME o WY, foagesoreE 8w, v 7 ff EeageRE 89 o ol # wear € f6
ID foY I8 FHY BT i1 Hebe UaT galT T, a8 IoRarl AT 3R 3R &l safax &1 817 <
g, I 9 WHI & YAHA! RASE S Bl AR o1 BN TS & YATHAT Sl 99 99
for #2019 &, Al SUD q1q @ I8 SWHR AT BN © (b IAD 918 Sl b Fl Dl
Ay g 8 3R =i w1 faqel bl # A1 8, 98 Usel W HEl WAl B, 9gd el gl d
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TG 3fiehs BIC Tel B, 3 TAbR Hel aar Brn, @ § a1 0l 59 w9 H qqr
Tl § 5 9 P g9 @ Al DI s fodl 99 AR AF S IMoeAar! St 7 U@
UM & gR1T U P H dleTsUe ®BIsd HRe IorT, Al 396! U # dad b M
ATl 98 YU & Ueh ool o BAT 37el], ITDHT A IH 7| IqDb IR A [TRR & 99 U
H Ieerg Al 7| AfhT Teb IR O1q IFD R H GAHA BIC B $Y BN & T 3R A1
A1 Liechtenstein @1 T §b & Wiels T QU 1Y, d9 SiReH YS! 1 Aicliier SRd

el JaHoas St | gel 6 “Why the Government is not disclosing names of others
who have stashed away money in foreign banks? Is it that the black money issue is
surrounding only one person? We put it very simply and bluntly, “Do you have
any information regarding other persons also?” It seems there is only one person,

Indian who has bank accounts in Switzerland and no other person’s account has

come under suspicion in Swiss banks.” 3R a1 & TE, IV AW SMH Bl &
“This is theft of national money.” 3R J%e & &, B ITh! FAY & g7, Al v
el “I regard it as plunder.” <[e, ¢c AT § 3R S & & A BIC 7 1€ § U IR

Sl9 LGT Bank of Liechtenstein @ aX ¥ UH ofdl Siodc fQar, @ SOH d S| gadl
qrd Hel 6 q31 TehR o b A DI B ToR | 39 i 71 Bl fha=l Hed 2?7 Had
SUHT Jood B D g # oIS |1 BICIA I Soric § 9 gl # 39 ol § ¥
W%WdﬂdﬁlﬁﬂildsWQd\ﬂﬁlé\l@fﬁiﬁﬁﬁE JuH BIC BT BT 8 : “The

issue of unaccounted monies held by nationals, and other legal entities, in foreign
banks, is of primordial importance to the welfare of the citizens. The quantum of
such monies may be rough indicators of the weakness of the State, in terms of both
crime prevention, and also of tax collection. Depending on the volume of such
monies, and the number of incidents through which such monies are generated and
secreted away, it may very well reveal the degree of softness of the State.”

The Supreme Court has recalled the concept of the soft State which was
famously articulated by the Nobel Laureate, Gunnar Myrdal:

“It is a broad based assessment of the degree to which the State and its

machinery is equipped to deal with its responsibilities of governance. The more
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soft the State is, greater the likelihood that there is an unholy nexus between the
law maker ‘we’, the law keeper ‘you’ and the law breaker. If the State if soft, to a
large extent, specially in terms of the unholy nexus between the law makers, the
law keepers and the laws breakers, the moral authority and also the moral
incentives to exercise suitable control over the economy and the society would
vanish. Large unaccounted monies are generally an indication of that.”

Then it goes on to comment that “the issue is not merely whether the Union
of India is making the necessary effort to bring back all or some significant part of
the alleged monies. The fact that there is some information and knowledge that
such vast amounts may have been stashed away in foreign banks implies that the
State has the primordial responsibility under the Constitution to make every effort
to trace the sources of such monies, punish the guilty, where such monies have
been generated and taken abroad through unlawful activities and bring back the
monies owed to the country.”

foT #3 7 I8 99 uar B, Wfh g9 o 6 |ed 9 91d Bl ygdr o gue B
& MU & AR A A3 #§ BRA 9% fHISeH U gU & 3R 84 I aId T8l ol
Ug €, 3R §9 UHR ¥ BRA IHISCH Wi dlel ARl Bl IS &1 &R g g, I+ A1 §
GIT PIC DI TORI H B8H U AIUS W §9 Y & Sl AU Bl Bl Sb FbR A farg T8l
HR el §l I8 AR HE B 91 T8l § ol o qA1 o A # IHfle wxan g b g dl
TRl & aN # Fangd, e Seoi WX Ueerie ARM H W g1 Th - money deposited

illegally in foreign banks, which should legitimately come back to India. 3fR &1
U T - action being taken against the guilty persons. I8 ¥R Zw1 © & I7&
RacT® HIaTg gs A1 811 g5 Al R gs7 MR 41 orgafa &, far affessdt & &1 »RA
o JpEe Eradr ¥ A1 98 W1 oriRig B, fRt 7 fRl e # ety ®1 W uEl qr-ar ud
fad w21 98 € iR d oNAR $9&! SHMHRI 84 od 8d & 99 39 d1d & Gl 8, H-
W AN I8 © P o W @1 HW WHR A | R ¥ qF1 9 W3 99 wWa | A gud
2 o oo i T8 W WHI HI g9 999 aM & oy HEA IS a1 e T 1 |
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facell # srprST Wiel gU A, SB! AT i el <Y, VAT Y 6 Al ys AT uger el oft

foh foraH ... (crasm)

MADAM SPEAKER: Nothing will go in record.E

S A FOT TSN : HBG], MU A T A Q... (FagH) AfhT d it Starg <
=Tedl g # Sare < Aredn g fb ag S R # aRed s g SR 98 Us Hifere aRads
3T Bl 98 J. 9. RIS Sefid & Ha=H 3% RQM & d18 11 2] IqY J8al el
AT WX U IATSSE A B IR PRWM & &l A &l T8l H CRe € 3R MY
AT & 9@ 5= 59 afha & o fhar| RS wfa &1 S &fifths = |
g, S9d! 78| It has been entrusted to the United Nations Office on Drugs and
Crime. AFaR & Tl {6 I8 W <HAl SRe 2l 8, 98 fhl waa et &l &x oI &
SR ZAV B BRI AfPT 3 GHI S UUS HIsF B DRI el Bidl gl sdfore agf
i H BT YANT BH BT &, S| Al SATE Hedl &| BH Al &ib Al bed &, diich 8H
SR A9 U B G v8d 21 H A g SRS @RIk 9/11 & 918 39D R H dgd
i gam 21 a1 991 HIve g8 garm o7l I & FHIve I8t 13 fewEr B I 9T, Ig a
2001 @I G T, 99 IE WAGR "l <[AS H g8 MR 99D ifow wEm A uEl g€l vy o
e =i gY iR ek w9 <=l 1 I ft war o @ 5 e W @1 o 9N R
g8 1 w4 gl R A el # S eRard €1 A U AeEe RIS TSarseR &1 Uh
DI 2 99 I TS IR NAW H MY AR NG I Th HHd d Bls9 Us RIS v
S ATl W IB 39 91d &I e fmar f6 Rras ff oRA §6 taeed gad § S |
gga-1 U1 SR & fofg S 21 g f&an &1 @@ &1 This is what our former National

Security Advisor, Shri Narayanan, mentioned in Munich at a Conference on
finance and terror. 39 W dreld gUl I9d g o1 AR qeell, IHH s@iRap1, ST, Wik
IR WU & a1 TR < ¥, I YuT REIRE BRI W IR SR guA
RS B3R 7 99 2003 H UBell IR FATSCS 2T IHRE HRWH U fhar| IaH 57

BB T, Al TR 7 BRas fordTl 2l S8 el &

“Corruption is an insidious plague that has a wide range of
corrosive effects on societies. It undermines democracy and the rule
of law, leads to violations of human rights, distorts markets, erodes
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the quality of life and allows organized crime, terrorism and threats
to human security to flourish.”

oIfhe I8 e 91 9gd WUl HEl B

“This evil phenomenon is found in all countries, big and small, rich
and poor. But, it is in the developing world that its effects are most
destructive. Corruption hurts the poor disproportionately by
diverting funds intended for development, undermining a
Government’s ability to provide basic services, feeding inequality
and discouraging foreign aid and investment. Corruption is a key
element in economic under-performance and a major obstacle to
poverty alleviation and development.”

This is very relevant to us, to India. f& &1 Saawic ¥ T8 HR G| 89 YA A &l
B B | ZHIAT B & RIaTh Tep JAAH o1 A1iRy

The black money kept in foreign accounts illegally, that is part of it. Again
and again, they have spoken about it. I3/ 39 a9 & G © & § anfi-anft oot o
AT AT B ARE I W BT YA IS 37T &) AN A9 Bd 2 W), I S9HM T 2
arft oS ot ugel R erg™ &1 Uah offe’Ru wfiie gom o, s w9 wiféal & @
MY | Ugel fad S UR™ B & forg wure S Y A S g9 W omHfEa R el § uga
f T g e 59 IR & e 9 49 S {6 O A9 3 9ga I |, WY e i o
9gd dR W A9E QSN 2 fF oMy w AE wRd B, Tt g B S w17 |

found it a compliment that the Hindustan Times invited me to make a Keynote
Address to the Leadership Summit .Do you know on what topic? It was on
“India’s Yatra into the future”. This is what they gave me as the topic. They need
not have put the word ‘yatra’. 1 said it there also that I really take it as a
compliment to the ‘perennial yatri’. 931 G gg| ST H 3Mueh! arm b A4 <1 &
YRER & X H AN Ugd 8d &, g | o, calllded W JAd ol AEMs &1 al an
TR 31Ha & SR 8, Il 3Ha B 2| GuAT St 7 I 37 a9 gwrdt w9 9 39 iy v
qrel o1l I=M HEl o1 {6 gud wieReaw &1 78@ 78l 8 78w ¢ & U@ vl &1 s

fpoe H o1 Jgwa BT 2 SHP O YR A Ivi4 qu b, # AR HRar A1 f6 w9 |
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HH I a7 guE St IFHT IR <11, 9 R A Aiebs T8l GArgh| oifh 39 foT gor it 7
gel TR DI a1d & |

# S P dredl g, 98 I8 [P 39 aR H9 <w@n fF | wEs 4 A uRkRa g
YRR Pl S & BITel A1 98d U8l ¥ 9l 32 2| U8ell aR od #1 ISl o g1 o1 al
T WY Whusel Bi ard Gt ATl g8 Fgd 99 Usel B! a1 &l 3@ A1 R IHD qg qeld b
Ugd Y| ... (GEF) ol ST HY HET b Plel g9 B =l G 7 G T8I | g_ Y IS
S By Al qR-GR I8 © (b T AT Pblel g IR 4l 8Rfl? H el fb il

e Heled], H JAUBT AN § [P 3T IFD! YSSHe ARM D W4 H WDHR
fepar| =me Sl S¥e Ve gl MY €, I8 WHRY YSSHHC HITE & e 8l 8l | H BEl bIg
I T8, 99 vy @ Tl 8 ANl 9 w0 A e Sl WeR BN, H IFH! A |

Adjournment Motion is a failure of Government. 3Tq 4R ®lel TS DR Bl J&D
P IorhR i ar It speaks of failure of Government. Therefore, the fact that you
have accepted it only testifies my view that Adjournment Motion would be the
most appropriate. It is a failure of Government. &7 @&l ¥ 7T&l Y| IHT By <2 7 o
foy 91 6 ugel & o Fad A TR RICORATS & AN g9eN Fed O o dfhT Rt &
AN A B, mmaﬁ%wmmm?wﬁwﬁgg BAN ¥ W
o 8 89 1 99 8 el {6 ST Sa9d hIs PigH ® HIsH &I 91d Bt Al 91d 37T B
T9 A1 J PIgH B 919 T8l GG O, 379  AFG ol 39 So coRes § & HIvE e B

q1g 3R TAl9d Gd19 I & a1, they have passed a law which is titled as “Restitution

of Illegal Assets Act, 2011”. WEISIM &1 Adeld &, 84 98 AR BT AR UAT, ST Tl
TS A HAEAT T R SR TAR T M TR b H T oM B, I BH AT HRA Pl JIR
gl gl fRIRT 7 oft, ow qard % araa § Tord &1 W g ® A7 T, FEIr | 8 wEd ©
o5 ymmor 8 Al < A1 A1 B SN BT B o % Ted & W § Al 89 S9! MU
3T DI AT PR G, g IF AfGd DI ATH T B, O TS I8 R T8 STATHC D P 3
ST S|

T A &, § OIF AR AW H S 91 BT Soohd Heal AT, H Hear of fF S
AN e A © 6 o g fagwi § Wi @1 @ 21 98 9gd 91 SFNc ©, Bial-
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ATl ST T8 &l 8l R 31 fodi d, fUod fder due 4 39 a0 R <1 989 g3 & fha
Hier